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AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT
NO.2 & S5

I, Nischal Joshi, Director (Environment) & MS, GCZMA,
Gujarat , an authorised signatory of the Respondent No. 2
& 5 do hereby state on solemn oath and make this

affidavit as under:

1. I state that I have read and understood the Appeal

Entered in Noary Register as filed by the Appellenat and being conversant with
Sr. No. of 2023

1 [tl' the facts and circumstances of the present case, am

(P. H. DABHIINGTARY
GOVT. OF GUJARAT (INDIA) competent to file this affidavit as under:

- 2 FEB WD 5 A the outset, I say and submit that all the
allegations and averments made and the contentions
raised by the Applicant, except those which are

specifically admitted by me herein below, are false

P.H

Ahmedal?ad City/Tal

and categorically denied as if the same are

u
Gandhmager Taluka .

specifically set out and traversed seriatim.
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3.1 say that I am filing (his affidavit for a limited

. a ' hle Tri al about
purposc ol appraising (his Hon’ble [ribune

i - : nt ¢ | reserve
the role of the answering respondent and

. ~ 2 affidavit if required
my right to file a further detailed affidavit if req

or as dirceted by this Hon’ble Tribunal.
: ' : cllant

4, | say and submit that the gravamen of the Appella
! o ‘s agains ; ject

in the present Original Appcal 18 against the Proje

| proponent that the Environmental Clearance
Certificate has been obtained by him concealing
critical facts as well as misrepresenting data before
the authority.

5. At the outset, 1 say and submit that the

Environment Clearance for project of the

Respondent No. 1 was granted by the Respondent
No. 3, after taking into consideration and
recommendation of EAC  (Expert Appraisal
Committee) in its meeting held on 24 to 25t Feb,
2020. I say and submit that the department of the
answering respondent was not involved in the
decision making process of granting the
Environment Clearance to the Respondent No. 1.
. In view of the aforesaid, I say that present petition
does not deserve to be entertained against the

answering respondent.

i




What is stat ;
1S slated herein ahove is true to the best of my

knowl :
cde a0
dge, information gathered from records and

belief ar ;
1ef and I believe he same to be true,

Sol
eémnly affirmed on this 072 day of February,

2023 at Gandhinagar.

L3

Deponent

NOTARIAL

SOLEMNLY AFFIRMED m
RE ME Ahmedabad City/Taluka

‘ Gandhinagar Taluk
Carom?
(P.H.DA HI) NOTARY Exp.Dt.26/2/2024

GOVT. OF GUJARAT (INDIA}
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